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S H R I  J Y O T I R M O Y  B O S U : R a ilw a y  
properties are bein g destroyed in a w an ton  
m anner in H yd era b a d . It is v e ry  im por- 
tan t .

M R . S P E A K E R : T h a t  is not the cri
terion .

M r. L ak kap p a.

(iii) R e po r te d  r ev er sio n  of  t h e  D ireC
t o r -G e n e r a l  of t He G e o Lo o ICa L 
Su r v e y  of  In d ia .

S H R I K . L A K K A P P A  (T u m k u r): 
U n der R u le  377 I w a n t to raise an im p or
tant and v ita l issue pertain in g to not on ly 
the M in istry  o f Steel and M ines but also 
the w’holc G overn m en t o f In dia.

1 w o u ld  like to draw  your attention 
and through you  the attention  o f the 
House to the m anner in w hich  this M in is
try is fun ctionin g w ith  respect to the G e o 
logical S u rvey  o f India.

T h e  G eo lo gical S u rvey o f  In d ia  is one 
of the biggest and largest scientific orga
nizations in the cou n try  w hich  is looking 
after not on ly the m ineral w ealth  o f this 
country but also to explore and exploit 
the n atural resources even in the seas 
and those 011 shore from  both national 
and international aspects.

R ecen tly  there w ere certain  incidents 
and a certain  action w as taken revertin g 
one Shri V . K . S. V a ra d h a n  w ho is one 
of the seniorm ost and forem ost scientific 
officers w orkin g as D irector G en eral o f  
the G eological Su rvey o f In dia. It is not 
the case o f an ind ivid u al that I am  p lead 
ing.

T his m atter cam e up  for a lot o f  criti
cism in the Press also. O n e o f the papers 
under the caption  ‘ G S I  Scientists us 
Bureaucrats* highlights the m anner in 
which the bureaucrats w orkin g in the 
Steel M in istry not only wish that their 
designs are operated upon but also w a n t 
that certain  im portant scientific officers 
attached to these organizations have 
been rem oved. T h is  is not an isolated 
incident and the entire scientist com 
m unity in the country has been very  
m uch dis-satisfied, especially in the last 
one year, w ith  the m anner in w hich not 
only this M in istry but several other 
Ministries are functioning. Y o u  are aw are 
that D r. R a ja  R am an n a one o f  the illus
trious scientists o f  this country and w ho 
has been w orkin g in the field o f  atom ic 
energy as an independent scientist and is 
w idely know n the w orld over has been 
given an assignm ent in the D efence w hich 
is not on ly against the w ill o f the person 
concerned but also against the desire o f 
the scientific com m unity in the country.

Sir,rthis is how  the scientific com m u n ity  
and science and techn ology built b y  the 
cou n try  over the last 30 years w ith  a ll its 
accum ulations, its deliberations an d  
conclusions and developm ents are b ein g 
com pletely  dem olished and dism antled.

I w ould  like to read certain  im portan t 
aspects o f this m atter regardin g the 
G eo lo gical S u rvey o f In dia  w hich  is quite 
revealin g and shocking:

“ W h a t appears to be an open tussle 
between the 14,ooo-strong scientific 
com m unity o f  the G eo lo gical S u rvey o f  
In dia  and the bureaucrats in the U n io n ' 
M in in g  M in istry has now  surfaced 
here.

T h e  point at issue looks q uite sim ple. 
It is the long-standing feud between 
the “ Specialist”  and the “ Generalist*’ 
as to w ho should have the upper hand 
in fram in g day-to-d ay policies p ertain 
in g  to a h igh ly  technical subject like 
geological survey in vo lvin g m assive 
national investm ents.”

T h e  biggest story behind all this is the 
m ulti-nation als. . . . (interruptions). I am 
readin g the relevant resolution passed b y  
the scientists for the benefit o f this H ouse 
as also o f  the M inistry. T h e  appointm ent 
o f M r. V a ra d a n  to the post o f D irector- 
G en eral, G S I  was m ade in 1976 and the 
order said that he w ould  be on probation  
for a period o f 2 years w hich  period, o f 
course, could  be extended at the discre
tion o f  the com petent authority. T h is is 
the G overnm en t o f In dia order and even 
accord in g to this order he is expected to- 
be in office upto A ugust. M r. V a ra d a n  
also recently attended the international 
conference on the law  o f  the sea and his 
outstanding contribution to the delibera- 
rations o f the conference has been w id ely  
acknow ledged. His w ork has been praised 
even b y M r. Shanti Bhushan. H e h a d  
even allow ed him  to continue till the 
conference w as over, but, in spite o f  all 
these things, the shock treatm ent m eted 
out to him  even w ithout assigning an y 
reason w hatsoever reverting him as D ep u ty  
D irector-G eneral has com e as a shock 
to the w hole scientific com m unity. T h e  
G S I  officers' association C ou n cil held a 
m eeting on the 31st J a n u a ry  1978 and 
strongly condem ned the action o f ih e 
M in istry official dom  in attem pting to 
reduce the role o f  G S I  in general and 
that o f  M r. V arad a n  in particular. T h e  
C ou n cil subm itted a m em orandum  to the 
President o f In dia  to set up a judicial* 
commission to go  into all aspects o f  the ■ 
m atter.

S ir, this is not a sm all organization  
abou t w h ich  I am raising this m atter but 
it concerns the entire scientific com m un ity
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[S h ri K .  L a k k a p p a ]
a tta ch e d  to  this b ig  organization  and you 
are d ism an tlin g  the entire system , their 
w orkin g and their deliberation s and the 
service they are rendering to the nation.

T h is  G overn m en t o f In d ia  has no regard 
or respect for these scientists because 
even  recen tly  the head o f the I C A R , D r. 
S w am in ath an  w hose w ork in the field o f 
.research is know n  the w orld  o v e r . . . .

M R . S P E A K E R : Please confine you r
se lf to G S I .

S H R I  K .  L A K K A P P A :  ___has re
signed  com pletely  disgusted w itn  the 
b u reau cratic  intervention. So, w e h ave 

jio w  three im portant scientists w ho are 
b ein g  houn ded  out. T h is govern m ent is 
com p letely  d iv id in g  the country. T h ere  is 
an  im pression going round that this 
govern m ent is d iv id in g the cou n try  on the 
lines o f  north-south. T h o u g h  I do not 
w an t to subscribe to that view  but un
fortu n ately  this governm ent is m akin g 
ev ery  attem pt at destroying and dem olish
in g the im age o f an y outstanding scientist 
o r  a n yb o d y  from  the south. T h e y  look at 
h im  w ith  suspicion.

T h e  genesis o f  the quarrel betw een the 
G S I  h ierarch y and the M in in g  M in istry  
started  w ith  the appointm ent o f  the 
G hosh  C om m ittee w h ich  suggested the 
setting up  o f  a m anagem ent council to 
oversee the G S I  affairs. T h en  the other 
th in g was the decision to shift the G eo lo 
g ica l T ra in in g  Institute w hich  was set 
u p  at R a ip u r  after m uch deliberations, 
to H yd era b a d  w h ich  w ill cost Rs. 20 lakhs. 
S o  it m eans there is a political m otive. 
W h a tev er has been done b y  the previous 
govern m en t should be undone even i f  it 
is a good th in g and even if  it is a right 
th in g  ! T h a t is the p o licy  the J an a ta  
P arty  is carry in g  o n .........

1 M R . S P E A K E R : Please conclude.

S H R I  K . L A K K A P P A :  T h e r e fo re , th is  
is h ow  th is m an  has been rem o ved  and 
r e v e rte d  a n c e re m o n io u sly  even  w ith o u t 
a ss ig n in g  a n v  reason. D issa tifa c tio n  
c o n tin u e s  in  this c o u n try  a m o n g  these 
sc ie n tists . W h a t w o u ld  be the fa te  o f  th is 
c o u n try  an d  w h a t w ill h a p p en  7

I k n o ’v , this has been  d on e d e l ib e r a te ly  
b y  the M in is try , the S e c re ta r ia t  an d  the 
B u re a u c ra ts  a g a in st the scien tists  b ecau se  
they  are already Dlaying in t he hands o f  
m u lti-n a tio n a ls  w h o  are o p e ra tin g  on 
sh o re and  o ff sh o re.

( interruptionf)

T h e y  a re  trv in g  to e x p lo it  and  e x p lo re  
h id d e n  m in e ra l w e a lth . O u r  p e o p le  a re  
o p p o s in g  it*

M R . S P E A K E R :  Y o u  h a v e  sp oken  for 
a lo n g  tim e. „

S H R I  K .  L A K K A P P A :  T h e  G o v e r n 
m en t o f  In d ia , e s p e c ia lly  the M in e 's  M i
n is try  is in  the h an d s o f  the m u lt i-n a tio 
n als. T h e s e  are  the reasons. T h is  is the 
s to ry  b e h in d  it.

R e p re se n ta tio n  has b een  m a d e  to the 
P res id e n t o f  In d ia , th e P rim e M in ister  o f  
In d ia . T h e  P rim e M in iste r  h as stated  th a t 
th e officers d isc h a rg e d  th e ir  d u ty  b o ld ly  
an d  h o n estly . W h e n  these officers d is 
c h a r g e  th e ir  d u ty  b o ld ly , h o n estly , fearless 
ly ,  is th is  th e rew a rd  th a t th e B u re a u c ra ts  
a re  p a y in g , a n d  the M in is tr y  o f  M in es is 
o p e ra tin g  th ro ttlin g  anH th ra sh in g  in  this 
w a y  ? T h is  is n o t a new  case . T h r o u g h o u t  
th c o u n try  th ere is a lo t o f  d istu rb an ce 
a m o n g  the scien tists.

M R . S P E A K E R :  Y o u  h a ve  m en tio n ed  
th at.

S H R I  K . L A K K A P P A  * T h e re fo re , th ey  
h a v e  su b m itted  to the P resid e n t o f  In d ia  
to c o n d u c t a ju d ic ia l  e n q u ir y  on this issue. 
W h a t  are  th e reasons ? H o w  has the 
M in is tr y  c re a te d  tn  atm o sp h ere  o f  d is
c o n te n tm e n t 3 T h e re fo re . I w a n t a ju d ic ia l 
b o d y  to e n q u ire  in to  it and see that th ey  
c re a te  an a tm o sp h ere  o f  u n d e rsta n d in g , 
a tm o sp h ere  o f  fa ith , a tm o sp h ere  o f  even 
co -o p e ra tio n  and  co n fid e n ce  in the sc ie n 
tist c o m m u n ity . U n scru p u lo u s a c t  w h ich  
w as p e rp e tu a te d  by the b u re a u cra ts  is 
sto p p ed . T h is  co u n try  m a y  be saved  from  
the m u lti-n a tio n a ls  an d  certa in  persons 
a re  h a n d -in -g lo v e  w ith  them . T h e re fo re ,
I d em a n d  a ju d ic ia l  e n q u iry .

D R . V A S A N T  K U M A R  P A N D I T  
( R a jg a r h ) :  I sen t a n o tice  un der 3 7 7 .

M R . S P E A K E R :  I f  you  h a v e  n ot been 
a llo w e d , an d  i f  you h a v e  sent it, it w ill  
b e c o n sid e re d . D o  n ot b o th er.

D R . V A S A N T  K U M A R  P A N D I T :  
T o m o r r o w .

M R . S P E A K E R :  T ca n n u t c o m m it.
I sh a ll look  in to  the m a tter.

(iv^ W orking  of t h e  R ed C ross So c i e t y .

S H R I  B A L D E V  S I N G H  J A S R O T I A  
( J a m m u ): I req u e st the S p e a k e r  to p e rm it 
m e to  m a k e  a s ta te m en t u n d er R u le  
377 -

T h e  R e d  C ro ss is an in te rn a tio n a l 
h u m a n ita r ia n  o rg a n isa tio n  re n d e rin g  
v o lu n ta ry  se rv ic e  to v ic tim s o f  w a r, n a tu ra l 
c a la m itie s , e tc . as w e  a ll  k n o w .


